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Sl. No. Name of Export Promotion Council 

and Suggestions made 

ATR 

1.  Service Export Promotion Council 

The “others” topic does not relate to 

Services sector. SEPC is awaiting 

SEIS announcement and a proposal 

for alternative to SEIS scheme has 

been sent. Action: PC-3, DGFT) 

DGFT (PC-3), The study sent by SEPC, 

recommending a new Scheme for services 

is under examination in the Directorate, in 

consultation with TPD Services Division. 

2.  Sports Goods Export Promotion 

Council 

1. Some of the toys, such as toys 

made of plastic, non-metal and wood 

are in ‘others’ category for which 

separate HS code may be 

created. (Action:PC-2, DGFT) 

 PC-2 

2. To release MEIS benefits and early 

announcement of RoDTEP rates. 

(Action:PC-3, DGFT) 

DGFT (PC-3)MEIS for 2019-20 has been 

released in the online module, however, 

for exports made in the FY 2020-21 (upto 

31.12.2020) efforts are underway with 

Department of Revenue, so that MEIS 

module can be opened for that year also. 

3.  Cashew Export Promotion Council 

The import of dutiable cashew kernels 

under the guise of “others” category is 

of great concern to the cashew 

industry. Even though the cashew 

industry is protected with MIP and 

duties on import of cashew kernels, 

there has been a surge in the import of 

cashew kernels both finished and semi 

PC-2  



finished, conveniently classifying 

them under “others” category. Certain 

items of semi finished cashew kernels 

which otherwise come under the 

restricted category are also imported 

under “others” category. Therefore 

request is for separate HS Code for 

different items of Cashew.  (Action: 

PC-2,  DGFT) 

There is a need to allot separate HS 

codes for wholes and broken value 

added cashew which now classified 

under unique HS code 20081910. In 

the absence of separate HS code, 

broken kernels are imported into India 

at cheap price, less than the cost of 

production in India (as broken kernels 

are not marketable elsewhere) in-lieu 

of which whole cashew kernels 

sourced from the domestic market are 

exported to fulfill the export 

obligation. (Action: PC-2, DGFT) 

 PC-2 

Many cashew exporters were asked to 

repay the IGST refund availed on the 

export of cashew kernels under 

payment of IGST where the import of 

raw material was under Advance 

Authorisation.  It is the tax exporters 

paid at the time of export and not the 

duty exemptions availed at the time of 

imports. On the contrary, when IGST 

is paid at the time of import and later 

finished product exported under LUT, 

the IGST paid is refunded. There is a 

big anomaly that when IGST is paid 

up front , the same is eligible for 

refund and that when the same is paid 

at the rear end it is not eligible for 

refund . To withdraw the rule 96 (10) 

of IGST, lest it will have serious 

adverse effect on the export volumes 

of cashew from the country. (Action: 

DoR) 

 DoR 



Earlier, in Dec 2020, unwarranted 

intervention of some officials in the 

internal management of the Council 

and the move questioning the integrity 

of the Council. (Action:EP Agri, 

DoC) 

EP Agri, DoC  The issues raised by 

CEPCI were examined in details and with 

the approval of Hon’ble CIM, the RCMC 

powers have been transferred to APEDA 

until the outcome of the Internal Audit by 

Internal Audit Wing of this Department 

for assessing the misspent amount, if any, 

by CEPCI under the Government grants 

released to CEPCI under Medium Term 

Framework (MTF) Scheme and MAI 

Scheme. 

Grant-in-aid is pending and causing 

functionality issue of the Council. 

(Action: EMDA Division, DoC) 

E&MDA MAI assistance admissible to 

Cashew EPC has been put on hold as per 

direction conveyed by EP(Agri) Division 

vide OM No.9/3/2016-EP(Agri) dated 

26th February, 2021. 

4.  SHEFEXCIL 

There are number of HS codes under 

SHEFEXIL’s purview which covers 

description as ‘Others’. 

Significant numbers of products are 

exported under ‘Others’ under HS 

Codes 13021919, 121190, 13019099 

and 14049090. Details of such 

products have been shared with 

DGFT. (Action: PC-2, DGFT) 

 PC-2 

Many products are exported under the 

generic description of the product as 

there is no specific code available for 

such products. For example; in case of 

Guar Gum derivatives there is no 

specific ITC (HS) code and currently 

such derivatives are exported under HS 

Code 13023230 which covers 

description as Guar Gum Powder as per 

ITC HS classification. Since these 

derivatives are high value added 

products than Guar Gum powder, there 

should be separate HS code created for 

such high value added products of Guar 

Gum which will be beneficial to the 

industry. (Action: DoR)  

 DoR 

SHEFEXIL covers non-timber minor  PC-2 



forest products which are largely 

belongs to an unorganized sectors. In 

order to monitor the trade of such 

products SHEFEXIL should be given 

authority for registration of the 

exports. This will help create accurate 

data base of such products which will 

help create product specific 

strategies/policies and lead to increase 

in exports. (Action: PC-2, DGFT) 

5.  Project Export Promotion Council 

 1. There is a separate chapter for 

Project Exports since its attributes are 

different from other exports. 

Introduction of project exports 

identifier in shipping bill to enable 

collation of data on project exports 

which is prerequisite for formulation 

of conducive policy frame 

work.(Action: DoR) 

DoR  

6.  Powerloom Development Export 

Promotion Council 

 1. Since powerloom sector employs 

more than 6 million workers, it needs 

to be encouraged for increasing 

exports and under the MAI grant 

should be 90%. (Action: EMDA 

Division, DoC) 

E&MDA  A proposal for continuation of 

the Market Access Initiative (MAI) 

Scheme, in a revised form, beyond 

31st March 2021 is under submission to 

the Department of Expenditure for 

approval.  The revisions proposed in the 

Scheme inter alia, include MAI assistance 

@ 90% of actual expenses in respect of 

priority sectors which comprises mostly of 

small and medium exporters and having 

employment generating sectors. 

2.There is a need for simplification of 

textile trade with Nepal : 

• All the export procedures should 

be completed at the place of 

Shipment/Exporter, example from 

Ahmedabad, Surat, Mumbai, Pali, 

Balotra, Burhanpur, etc. 

• Bill of Export (Shipping Bill) be 

EP Textiles, DoC  



generated by the Customs at the 

dispatch point and not at the Lands 

Custom borders. 

• All Nepal shipping bills, should be 

marked as a NFEI (No Foreign 

Exchange Involved) 

• Requirement of BRC to be waived 

off.  Nepal shipping bills should 

not be linked to the Banks 

EDPMS, as the trade is in Indian 

Rupees and not in convertible 

currency. 

(Action: EP Textiles, DoC, DoR) 

DoR 

3.  To include entire textile value 

chain under RoDTEP Scheme, with 

 8% to 10% rate. 

(Action: PC-3, DGFT) 

PC-3, DGFT The rates  for remission 

under the RoDTEP Scheme would be 

based on the recommendations of the 

Committee formed for this purpose in the 

CBIC. The Committee had determined 

rates on the basis of industry data 

submitted. The rates have been technically 

determined to account for incidence of 

such taxes/ duties and levies which are not 

currently being refunded by any other 

mechanism. Therefore, it may not be 

feasible to pre-empt any fixed rates such 

as 8 or 10% for any item. 

7.  Carpet Export Promotion Council: 

  

 1) RCMC may be made mandatory 

for exporters  of Handmade Carpets 

and other floor coverings    as was the 

case till 2002 so that the Council 

can    take punitive measures such as 

de-registration of  defaulting Member-

Exporters on account of use ofillegal/ 

forced/ indentured  child 

labour. (Action : PC-2, DGFT) 

PC-2  

2) Enhancement of Import Duty on 

Carpets under Chapter 57 – Presently 

the Import Duty is 20 % which is not 

having proper effect for restricting  

import of the machine made carpets, 

DoR  



which is hampering domestic 

production and exports. (Action : 

DoR) 

3) Chapter 57 items encompasses both 

handmade carpets and machine made 

carpets and other floor coverings. The 

descriptions even at 8 digit levels are 

without any differentiation. This 

creates confusion over price 

determination and validation issues 

between the handmade carpets and 

machine made carpets at ports of 

exports and customs. This also results 

in ambiguity in availing the benefits 

under exports benefit schemes like 

Drawback, MEIS etc. Separate HS 

code/codes for machine made carpets 

& other floor coverings with export 

focus of handmade carpet industry be 

created. (Action : PC-2, DGFT, 

DoR) 

PC-2, DGFT  

DoR 

8.  Telecom Equipment Export 

Promotion Council: 

1). The outstanding payment from 

CPSEs, is to the tune of Rs. 3,621 

crores. Since many of these 

companies, for whom payment is 

pending are currently in MSME 

category and the pending amount is 

substantial for such size of enterprises 

and for such a prolonged period of 

time it is causing them dire distress. 

(Action : DoT, EP, DoC) 

  

DoT  

EP, DoC 



2. As regards issues related to Line of 

Credit (LoC)/ Grant in Aid Projects of 

MEA, an inter-ministerial meeting 

chaired by Additional Secretary, 

DPIIT, on Line of Credit (LoC) 

projects, was held on December 24, 

2020 wherein, inter-alia, it was 

decided that MEA/DEA should 

consider for carrying out modification 

in the LoC projects to the extent that 

for those items, where there is 

sufficient local capacity and 

competition in the country as notified 

by the nodal Ministries, should 

mandatorily be sourced from Class-I 

local suppliers of India. Such step will 

certainly boost the export of telecom 

equipment. However, till now neither 

any revised guideline on LoC projects 

nor any update on the matter has been 

received from DEA/ MEA. (Action : 

DPIIT,DEA/,MEA) 

DPIIT, DEAThe undersigned is directed 

to refer to DGFT’s email  dated 6thMay, 

2021 on the above and it is to inform in 

respect of para 8.2 of the RoD of the 

meeting held on 22-03-2021 with 

EPCs that pursuant to the meeting taken 

by AS, DPIIT in December 24, 2020, 

changes have been made in the draft 

IDEA Scheme and Guidelines, which 

would come into effect after the approval 

of the CCEA. The current status is that 

the Scheme is under consideration of 

EFC. 

MEA 

3. Some of the projects funded by 

Government of India, the PPP-MII 

orders are not complied with; one of 

the recent examples is the Kochi-

Lakshadweep Island (KLI) Submarine 

Cable Project which is funded by the 

Universal Service Obligation Fund 

(USOF) wherein the eligibility 

conditions are restrictive and this 

makes the domestic telecom 

companies ineligible. 

(Action : DoT) 

DoT  

In case sufficient competition and 

capacity, of Local suppliers doesn’t 

exists, education orders may be placed 

on local supplier, to the extent of 20% 

of the total value of the tender. 

Placement of such educational orders 

will develop the local vendors and 

will help in curtailing the imports. 

DoT  



(Action : DOT) 

4. Telecom is a very fast developing 

technology sector; therefore, there are 

large number of telecom products 

which have no ITC(HS) code 

allocated. As a result, such items are 

imported under the category ‘Others’.  

Further, misdeclaration of description 

of the product and putting them in 

‘others’ category is a cause of concern 

as in most of the cases ‘Others’ 

category is used for circumventing the 

BCD. As per data of import of 

telecom equipment, the import under 

category ‘others’ has been increasing 

year by year and was around 88% 

during 2019-20. Thus, there is an 

urgent need to reclassify the telecom 

& IT equipment and allot ITC(HS). It 

will not only eliminate the possibility 

circumvention of the BCD but will 

also strengthen the domestic telecom 

equipment manufacturing. 

(Action : PC-2, DGFT, DoT, DoR) 

PC-2, DGFT  

DoT 

DoR 

9.  Plastic Export Promotion Council 

1. Out of import of 16 Billion 

dollars, 2 billion dollars is 

under ‘Others’ 

category. Customs should 

provide data as to what items 

are being imported so that the 

import items can be studied and 

can be suggested. 

(Action : DoR/EP, CAP) 

DoR  

EP, CAP, DOCDetailed representation 

has been sought from the Council. 

  

2. In the plastics category few 

finished goods are attracting 

import duty at 15% whereas all 

other products attract 10% 

import duty. PLEXCONCIL 

has flagged issues regarding 

some of these plastic goods 

DoR  



which are very similar visually 

and due to different import duty 

rates on different HSN’s, 

importers are mis-declaring and 

importing under lower duty 

rates. (Action : DoR) 

3. Raw material price is rising, the 

polymer price is increasing more 

than 70% which is also affecting 

the business. (Action : EP CAP, 

DoC) 

EP CAP, DoC Matter taken up with 

DCPC, DPIIT , DGFT and Competition 

Commission of India vide O.M. 

NO.7/1/2017-EP(CAP) dated 13.01.2021. 

  

A meeting is to be scheduled with 

MOPNG as directed by Hon’ble CIM, 

after seeking date and time from O/o CIM 

4. Exports to Nepal by Indian 

exporters are uncompetitive as 

they cannot get export incentives 

under INR exports whereas 

import duty is charged in Nepal 

is same if goods are imported 

from India or any other foreign 

country. (Action : DGFT) 

PC-3In the Scheme for RoDTEP, suitable 

consideration would be given for exports 

to Nepal so that they are able to get 

benefits under RoDTEP.   

5. Country’s exports can grow only 

if quality goods are produced for 

domestic & export markets. 

Quality standards should be 

adopted for finished goods to 

begin with and later on raw 

materials should be included. 

Even though India has a shortage 

of polymer production by almost 

50%, DCPC is making BIS 

standards mandatory for raw 

materials. Such a move will 

severely affect the plastic 

processing industry as it will 

create a Non-Tariff Barrier in 

availability of polymers.  A 

“Knowledge report” was 

prepared by FICCI & PWC. The 

report mentions polymers on 

DCPC  

BIS 



which BIS is being made 

mandatory. (Action : DCPC, 

BIS) 

6. Hardships are being faced by 

member exporter. They are 

 receiving demand notice from 

Customs and DRI for payment of 

IGST due to pre import condition 

in Advance Authorization. 

Matter may be taken up by the 

Dept of Commerce with the Dept 

of Revenue for a suitable 

resolution in the matter.  

(Action : DoR , DGFT) 

DoR  

DGFT (PC-4)Matter is subjudice before 

Hon,ble Supreme Court. It is also being 

followed with DoR for putting this issue 

for the consideration of the GST council. 

10.  Synthetic & Rayon Textiles Export 

Promotion 

1)Under manmade fibres textiles, 

there no substantial imports under 

‘Other’ category. Under export, there 

is 15% under ‘Others’ category. 

 2) 2020-21 has been a very 

challenging because of outbreak of 

the COVID-19 pandemic globally. 

Textile activities as well as exports 

have been severely impacted during 

2020-21 due to the COVID-19 

pandemic.   

  In the view of the above, some of the 

recommendations related to Manmade 

fibre textile segment are:  

 a) Include Extension of EPCG 

Scheme in the new FTP. (Action: 

PC-5, FTP Div., DGFT) 

2(a) PC-5 At present, there is no proposal 

under active consideration to discontinue 

EPCG Scheme in the new FTP. 

b) During last couple of months, the Ministry of Shipping  



freight charges have gone up 

substantially. Increasing freight 

charges is a serious concern for the 

exporters as they are already impacted 

because of COVID-19 pandemic. This 

is also giving an additional financial 

burden on the exporters.   

(Action:Ministry of Shipping) 

 c). Include entire MMF textile value 

chain under the RoDTEP 

Scheme. (Action : PC-3, DGFT) 

PC-3, DGFT The coverage of any item 

under RoDTEP scheme, including Man 

Made Fibres, would be based on multiple 

factors, including the budget available for 

the Scheme. The Department of 

Commerce and Department of Revenue 

are under active consultation so that the 

scheme guidelines, eligible items and 

rates are notified at the earliest. 

 d). Rectify the Inverted Duty 

Structure existing in the MMF textile 

Segment. Under the GST regime, 

there exists inverted duty structure in 

the MMF textile segment because of 

which ITC accumulation is huge 

which are neither refunded nor 

useable. This Inverted Duty Structure 

blocks huge amount of working 

capital and adversely impact on 

financial position of the exporters. It 

is urgent to rectify this Inverted Duty 

Structure in the MMF textiles 

segment.   

(Action: Ministry of Textiles, DoR) 

M/o Textiles has taken upthe matter of 

rationalisinginvertedGSTstructurewithD/o

Revenuetimeand again and it is 

pendingwith the GST Council 

sinceFebruary2020. 

DoR  

e).  Textile Job works need to be 

considered as Manufacturing in the 

GST regime. In the textile sector, 

value addition works such weaving, 

knitting, processing, embroidery, etc. 

are done mostly through job work 

which accounts for a significant part 

of the total manufacturing costs. 

Before the GST was implemented job 

M/o Textile As per the GST Act 2017, 

“manufacture” means processing of raw 

material or nputs in any manner hat results 

in emergence of a new product having a 

distinct name, character and use and the 

term “manufacturer” shall be construed 

accordingly. Hence, request made by 

SRTEPC may not be acceded to. 



work was considered as 

manufacturing. In the GST regime the 

job work has been considered as Input 

Services and are not considered as 

manufacturing and accordingly GST 

paid on these job work/services are 

not allowed for ITC/ refund. This has 

resulted in to huge ITC accumulation 

and blockage of substantial working 

capital that in turn adversely 

impacting on exports.  Therefore, it is 

suggested to consider job work/ 

services as manufacturing and allow 

for ITC/ refund of the duties paid on 

these activities under the GST 

regime. (Action: Ministry of 

Textiles, DoR) 

 DoR 

f). The specific nomenclature of the 

products currently being traded from 

India are limited and are covered 

under eight HS codes. Due to the 

limited nomenclature, many of the 

products have been traded under the 

“other category”. Expert teams/ 

committee may be appointed to look 

into formulation of more specific ITC 

HS Codes at Ten digit level. This will 

be helpful in tracking more accurate 

trade data, fixation of duties, customs 

documentation, ease of doing 

business, etc. 

(Action: Ministry of Textiles, DoR) 

M/o TextileConstitution of Expert team/ 

committee for creation of ITC HS Codes 

at 10 digits level fall under purview of 

Department of Commerce/ Department of 

Revenue.  MoT has not received any 

written request from SRTEPC in this 

regard. 

DoR  

11.  Indian Silk Export Promotion 

Council 

Silk imports is negligible under 

‘others’ category and exports are very 

small under ‘others’ category. 

Roll back the enhanced import duties 

of 15% on raw silk and silk yarn 

DoR  



imports. Limited category of silk is 

imported and which is on a declining 

trend. Imports are entirely being used 

for exports after value addition. 

Imported raw silk and silk yarn is a 

totally different market segment and 

has no bearing on domestic raw silk 

market as the same is not being 

produced in India. This will only end 

up taxing inputs to exports. 

(Action: DoR, EP: Textiles, DoC) 

EP: Textiles, DoC 

12.  CAPEXCIL 

More than 40% of exports is under 

‘others’ category as compared to the 

overall exports in Paper and paper 

board, plywood, ceramic, cement, 

stone sectors. Thus, there is a need to 

create new HS codes (Action:PC-2 

DGFT, EP CAP) 

PC-2 DGFT  

EP CAP, DOC Detailed representation 

has been sought from the Council. 

  

13.  TEXPROCIL 

1)   To withdraw Customs duty on 

Cotton imposed in the Union Budget 

for 2021-22. (Action: CBIC)  

CBIC 

(2) To increase the Duty Drawback 

rates for Cotton textiles products 

covered under Chapters 52, 60 and 63 

on an ad hoc basis pending the 

fixation of the final rates in view of 

the Customs duty imposed on 

Cotton.(Action: CBIC) 

CBIC 

(3) To include the  entire value chain 

of textiles such as Yarn, Fabrics, 

Made ups/ Garments in the list of 

products that will be made eligible for 

“Exports under Refund of IGST” in 

view of the thrust given in the Union 

Budget 2021-22 for this 

sector.(Action: CBIC) 

CBIC  

(4) To engage in a dialogue with the 

shipping lines so that they take 

suitable steps to make available 

adequate number of containers to the 

Ministry of Shipping  



exporters and also to ensure that there 

are no steep and abrupt increase in the 

freight rates. 

(Action: Ministry of Shipping) 

(5)  To notify the RODTEP rates at 

the earliest for Cotton textiles 

products such as Yarn, Fabrics and 

Made ups/Garments. (Action: PC-3) 

PC-3 The rates for remission under the 

RoDTEP Scheme would be based on the 

recommendations of the Committee 

formed for this purpose in the CBIC. The 

Committee had determined rates on the 

basis of industry data submitted. The rates 

have been technically determined to 

account for incidence of such taxes/ duties 

and levies which are not currently being 

refunded by any other mechanism. 

The coverage of  any item under RoDTEP 

scheme , including Man Made Fibres, 

would be based on multiple factors, 

including the budget available for the 

Scheme. The Department of Commerce 

and Department of Revenue are under 

active consultation so that the scheme 

guidelines, eligible items and rates are 

notified at the earliest. 

  

(6) To notify the same RoSCTL rates 

for Made ups under the RODTEP 

scheme since the duties / taxes/ levies 

are similar under both the schemes. 

(Action: PC-3) 

(7) Suggestions on the Foreign Trade 

Policy:  

To dispense with the requirement of 

maintaining the average export 

performance (AEP) under the EPCG 

Scheme.(Action: PC-5) 

Action: PC-5 Provision of AEO under 

EPCG Scheme seeks to ensure that 

machinery imported duty free should 

result in additional production which is 

over and above the current level. The 

applicants import CGs either to replace 

the old CGs or to add a new CGs.  They 

get benefit by importing CGs under EPCG 

Scheme which is duty free and also 

enhances the their production. If there is 

no condition of AEO, the firms may use 

their existing CGs and  fulfill the EO in a 

very short period utilising the new 

imported Capital Goods. It will result in 

misusing the EPCG Scheme. 

To reduce the Value Addition norms 

under the Advance Authorization 

Scheme from 15% to 5% as the 

PC-4 Texprocil is requested send a 

detailed report with full justification of 

reduction in value addition norms. 



current Value Addition of 15% 

discourages exporters to operate under 

the Scheme.   

(Action: PC-4) 

To cover exports of Cotton Yarn 

under the 3% Interest Equalization 

Scheme. (Action: PC-4) 

PC-4 Cotton yarn is mostly manufactured  

by MSME units.Such  Exporting  MSME 

units are eligible for benefit in the form of 

5% Interest Subvention Scheme on pre 

and post shipment credit   under the 

scheme.  

To condone errors committed by 

exporters while filing EDI shipping 

bills under MEIS and the RoSCTL 

schemes and grant them the benefits 

of the schemes.(Action: PC-3) 

PC-3 MEIS and RoSCTL Schemes have 

been discontinued with effect from 

01.01.2021. It may not be feasible to 

provide RoSCTL scheme benefits for 

shipping bills which have not mentioned 

the correct Scheme code , which were 60, 

61, 64 and 65 while filing such shipping 

bills, as is being requested. 

To grant MEIS to exporters who have 

not claimed the benefit of RoSCTL. 

(Action: PC-3) 

14.  Handloom Export Promotion 

Council 

 1.    Out of current 32 HS codes 

allotted to HEPC, as per the following 

details exports of "others" category is 

US$ 85.70 mn in 2019-20 & US$ 

93.11mn in 2018-19 which is only 

around 10% of total export of 

Handloom 

2.    Out of 791 unclaimed HS codes 

shared by the Ministry to EPCs’ this 

council has listed 7 HS codes which 

has got US$ 399.6 mn turnover during 

past year. These items are more 

related to HEPC existing related HS 

code. Hence, it is requested to allot 

the identified HS codes to HEPC. 

 (Action-PC-2) 

PC-2  

15.  CHEMEXCIL 

Classification of HS Code for items 

under ‘Others’ Category, a list is 

already submitted. It is requested to 

rework on this list. (Action-PC-2) 

PC-2  

The chemical Ethanol may be given   



importance/attention. Earlier the 

customs duty on Ethanol was 2.5% 

which has increased to 5%. It is 

requested that the Customs duty may 

be restored to 2.5%. (Action- CBIC) 

MEIS may be disbursed which is 

pending for last one year (Action-PC-

3) 

PC-3 MEIS for 2019-20 has been released 

in the online module, however, for exports 

made in the FY 2020-21 (upto 

31.12.2020) efforts are underway with 

Department of Revenue, so that MEIS 

module can be opened for that year also. 

RodTEP rates need to be announced 

at the earliest. (Action-PC-3) 

PC-3 The Department of Commerce and 

Department of Revenue are under active 

consultation so that the scheme 

guidelines, eligible items and rates are 

notified at the earliest. 

Castor Oil derivatives are exported to 

China and China re-exports to other 

countries which should be 

stopped. (Action: EP CAP, DoC) 

EP CAP, DoCDetailed representation has 

been sought from the Council. 

16.  Export Promotion Council for 

Handicrafts 

Refund of IGST and disbursal of 

MEIS:  The raw material prices have 

increased by 30% and the sector is 

already grappling with the problem of 

liquidity with blocking of MEIS 

benefits from 2019 onwards. The 

blocking of working capital of the 

exporters on account of IGST refund 

is also a big dampener in the revival 

of the sector.The exporters are 

suffering on account of blocked GST 

refund and also the non-disbursal of 

MEIS benefit for the year 2019-20 

and 2020-21. 

(Action: DoR, DGFT) 

 DoR 

DGFT (PC-3) MEIS for 2019-20 has 

been released in the online module, 

however, for exports made in the FY 

2020-21 (upto 31.12.2020) efforts are 

underway with Department of Revenue, 

so that MEIS module can be opened for 

that year also. 

  

Restoration of provision of Duty free 

Import of essential embellishment, 

trimmings, tools and consumables for 

handicrafts sector, (Action: DoR) 

DoR  



17.  Apparel Export Promotion Council 

(i)  Products which do not have  any 

specified codes in the Customs Tariff 

fall into “Others” category, such as 

1.    Ladies Tunic 

2.    Kaftan 

3.    Jumpsuit 

(ii). Currently, the above products can 

fall in either of these HS codes as 

these are the only “Others “ category 

at 4 Digit 

6114 - OTHER GARMENTS, 

KNITTED OR CROCHETED 

6211 - TRCK SUITS,SKI SUITS 

AND SWMWEAR,OTHR GRMNTS 

It is suggested that for the products 

ladies tunic, Kaftan, Jumpsuit, new 

HS codes may be created. These are 

important export categories and new 

HS codes may benefit these categories 

through better policy support.  

(Action-PC-2, Ministry of Textiles, 

DoR) 

PC-2  

M/o Textile Creation of ITC HS Codes 

falls under purview of Department of 

Commerce/ Department of Revenue. 

  

However MoT has not received any 

written request from AEPC for creation of 

new HS Codes for Ladies Tunic, Kaftan 

and Jumpsuit. 

 DoR 

18.  Electronic & Computer Software 

Export Promotion Council 

1) Production Linked Incentive 

Scheme should be extended to the 

entire electronics manufacturing 

sector. The minimum threshold 

incremental investment has been kept 

at Rs 100 Crore which is too high and 

this will result in the entire benefit 

going to large companies. It is 

suggested that the minimum threshold 

for investment should be brought 

down so that MSMEs and the existing 

manufacturers can take the advantage 

of the scheme. (Action: MeITY) 

MeITY (i) Production Linked Incentive 

Scheme (PLI) for Large Scale Electronics 

Manufacturing was notified vide Gazette 

Notification No.CG-DL-E-01042020- 

218990 dated April 01, 2020. The Scheme 

extends an incentive of 4% to 6% to 

eligible companies on incremental sales 

(over base year) involved in mobile phone 

manufacturing and manufacturing of 

specified electronic components, 

including Assembly, Testing, Marking 

and Packaging (ATMP) units. The last 

date for receiving application under first 

round of the scheme was 31.07.2020. A 

total of 16 applications were approved 

under the scheme, Mobile Phones 

(Category - Invoice Value INR 15,000 

and above): 5 applications; Mobile Phones 

(Category: Domestic Companies): 5 

applications; Specified Electronic 



Components: 6 applications. (ii) Further, 

Second Round of PLI Scheme for Large 

Scale Electronics Manufacturing was 

launched on 11.03.2021 with the approval 

of Competent Authority. The Target 

Segment for the purpose of Second Round 

is Specified Electronic Components. As 

per the Eligibility Criteria in terms of 

Incremental Investment, The Cumulative 

Minimum Investment for Specified 

Electronic Components has been reduced 

from INR 100 crore over 5 years (in First 

Round) to INR 25 crores over 4 years (in 

Second Round). (iii) Production Linked 

Incentive Scheme (PLI) for IT Hardware 

was notified vide Gazette Notification No. 

CG-DL-E-03032021-225613 dated March 

03, 2021. The Scheme provides an 

incentive of 4% to 2% / 1% on net 

incremental sales (over base year) of 

goods manufactured in India and covered 

under the target segment, to eligible 

companies, for a period of four (4) years. 

The Target Segment under PLI Scheme 

includes (i) Laptops (ii) Tablets (iii) All-

inOne PCs and (iv) Servers. The last date 

for receiving application under the scheme 

was 30.04.2021. As per the Eligibility 

Criteria in terms of Incremental 

Investment, the Cumulative Minimum 

Investment for the Category- Domestic 

Companies is INR 20 crores over 4 years. 

2)    It is proposed that Phased 

Manufacturing Program (PMP) be 

extended to other electronics goods as 

well which are depended on import of 

raw material / components. (Action: 

MeITY) 

MeITY The Key tariff measures 

including duty protection and PMP to 

promote domestic manufacturing of 

electronic goods enclosed. MeitY is also 

working to prepare/ formulate the PMPs 

for more electronic goods in consultation 

with the stakeholders. 

  

KEY TARIFF MEASURES 

INCLUDING DUTY PROTECTION 

AND PMP TO PROMOTE DOMESTIC 



MANUFACTURING OF ELECTRONIC 

GOODS 

  

The key tariff measures including duty 

protection and Phased Manufacturing 

Programme (PMP) to promote domestic 

manufacturing of electronic goods, inter-

alia, include: 

• Rationalization of Tariff Structure: 

Rationalization of Tariff Structure is an 

on-going process. Tariff Structure has 

been rationalized, in consultation with the 

electronics industry stakeholders, to 

promote domestic manufacturing of 

electronic goods, including, inter-alia, 

Cellular mobile handsets, Televisions, 

Electronic components, Set Top Boxes for 

TV, LED products and Medical 

electronics equipment. 

• Phased Manufacturing Programme 

(PMP) for cellular mobile handsets and 

subassemblies / parts / sub-parts thereof: 

Ministry of Electronics and Information 

Technology (MeitY) has notified the PMP 

for cellular mobile handsets and specified 

sub-assemblies / parts / sub-parts thereof 

which is first of its kind in the electronics 

hardware manufacturing sector. The PMP 

has been implemented by imposing Basic 

Customs Duty (BCD) on the following 

sub-assemblies / parts / sub-parts of 

cellular mobile handsets: 

  

Year Sub-Assembly 

2016-17 (i) Charger/ Adapter - 

(Implemented: 20% BCD w.e.f. 

Budget 2020-21), (ii) Battery Pack, 

(iii) Wired Headset - (Implemented: 

15% BCD) 



2017-18 (iv) Mechanics, (v) Die Cut Parts, 

(vi) Microphone and Receiver, (vii) 

Key Pad, (viii) USB Cable - 

(Implemented: 15% BCD) 

2018-19 (ix) Printed Circuit Board Assembly 

(PCBA) - (Implemented: BCD 

increased to 20% w.e.f. 01.04.2020) 

(x) Camera Module, (xi) Connectors 

- (Implemented: 10% BCD) 

2019-20 (xii) Display Assembly, (xiii) Touch 

Panel/ Cover Glass Assembly - 

(Implemented: 10% BCD w.e.f. 

01.10.2020), (xiv) Vibrator Motor / 

Ringer - (Implemented: 10% BCD 

w.e.f. 01.04.2020) 

  

• Phased Manufacturing Programme 

(PMP) for Medical X-Ray Machines and 

specified sub-assemblies / parts / sub-parts 

thereof: MeitY, in consultation with the 

stakeholders has formulated the PMP for 

Medical X-Ray Machines and specified 

subassemblies / parts / sub-parts thereof. 

The draft notification incorporating the 

PMP for Medical X-Ray Machines and 

specified sub-assemblies / parts / sub-parts 

thereof has been prepared and sent for the 

consideration and notification by the 

Department of Pharmaceuticals (DoP), 

Ministry of Chemicals and Fertilizers vide 

MeitY’s D.O. letter dated 14.10.2020. 

DoP has notified the aforesaid PMP vide 

notification dated 22.01.2021. 

• Tariff structure is rationalized for 

televisions and parts/ sub-parts thereof, as 

under: 

§ TVs attract BCD of 20%. 

§ Panels of TVs attract BCD of 15%. 

§ Specified parts of Panels of TV 

including Plate diffuser; Film diffuser; 

Reflector sheet, etc. attract BCD of 10%. 

§ Open Cell and its specified inputs/ parts 

attract BCD of 5%. 



§ Non automatic import licensing has 

been imposed on import of TVs. • Tariff 

structure is rationalized for Set Top Boxes 

(STBs) for TVs and parts/ subparts 

thereof, as under: 

§ STBs attract BCD of 20%. 

§ Charger or Power Adapter attract BCD 

of 20%. § PCBA of STB attract BCD of 

10%. 

  

• Tariff structure is rationalized for LED 

Lamps and parts/ sub-parts thereof, as 

under: 

§ LED Lamps attract BCD of 20%. 

§ All parts for use in manufacture of LED 

lights or fixtures including LED Lamps 

attract BCD of 10%. 

§ All inputs for use in manufacture of 

LED driver or MCPCB for LED lights 

and fixtures or LED Lamps attract BCD 

of 10%. 

§ LEDs being an ITA-1 item attract 0% 

BCD. 

3)    Made in India 100% scheme for 

electronics.  Today, even the simplest 

of electronics components 

manufactured in India have imported 

raw material. To fulfil the dream of 

Atmanirbhar Bharat especially in the 

electronics sector, it is very important 

to incentivize the products 

manufactured using 100% Indian raw 

materials. It is proposed to provide 

Income Tax Exemption / Corporate 

Tax Exemption for initial years to the 

units which qualify under the 

scheme. (Action: DoR, CBDT) 

DoR  

CBDT 

19.  Council for Leather Exports 

Request for early notification of 

RODTEP rates (Action-PC-3) 

PC-3 MEIS for 2019-20 has been released 

in the online module, however, for exports 

made in the FY 2020-21 (upto 

31.12.2020) efforts are underway with 

Department of Revenue, so that MEIS 
The facility for online filing of MEIS 

applications for the period 2019-20 



and for April 2020 to Dec. 2020 be 

restored so as to enable cash flow to 

the exporters and to revive our 

exports. (Action-PC-3) 

module can be opened for that year also. 

The Department of Commerce and 

Department of Revenue are under active 

consultation so that the scheme 

guidelines, eligible items and rates are 

notified at the earliest. 

Import duty exemptions on import of 

wet blue, crust and finished leathers 

which were removed in Union Budget 

2021-22 may be re-instated. This is 

because the imported leathers are 

from species of animals not available 

in India and are imported as per 

specific requirements of brands.  

These leathers are imported from 105 

countries and by more than 1100 

manufacturers and exporters. (Action: 

DoR) 

DoR  

Levy of 10% import duty on these 

leathers will affect the price 

competitiveness of  the industry 

leading to loss of exports. Hence, the 

duty exemption may be 

continued. (Action-DOR) 

DoR  

The duty free import scheme is 

currently implemented as per 

provisions of serial nos. 311 and 312 

of Customs Notification No. 50/2017 

dated 30.6.2017 and provides Basic 

Customs Duty exemption for import 

of notified critical inputs to the tune 

of 3% of FOB value of exports in 

previous year for leather garment 

exporters and 5% of FOB value of 

exports in previous years for 

manufacturer exporters of footwear 

and other leather products. This 

scheme has been removed w.e.f. 

1.4.21 in Union Budget 2021-22 vide 

Serial No. 34 of Customs Notification 

No. 2/2021 dated 1.2.2021 and this 

will immensely affect the export of 

DoR  



value added products like shoes, hand 

bags, wallets, leather garments, gloves 

etc., and threatens shift of orders to 

our competing countries.  Hence, this 

scheme may be continued. (Action-

DOR) 

20.  EEPC INDIA 

RODTEP Rates should be 

announced. (Action: DGFT,DOR) 

DGFT(PC-3)The Department of 

Commerce and Department of Revenue 

are under active consultation so that the 

scheme guidelines, eligible items and 

rates are notified at the earliest. 

 DoR 

One Time Settlement scheme for 

Advance Authorisation and 

EPCG. (Action: DGFT,DOR) 

DGFT  

DOR 

Special Incentives for Incremental 

exports by MSME under PLI 

(Production Linked Incentive 

scheme). (Action: DPIIT) 

DPIIT  

Continuation of Interest Subvention 

scheme for MSME. RBI should notify 

this immediately. (Action: DGFT) 

PC-4Extension has been done upto 

30.06.2021 . The same has been notified 

by RBI. 

No classification of Risky Exporters, 

without the issue of show cause notice 

and adjudication. No exporter be put 

into the risky exporters category 

without first show causing him and 

seeking an explanation and 

adjudication. If found guilty, only 

then he be put under risky exporters 

category. (Action: DOR) 

DOR  

Release of Pending MEIS Duty Credit 

Script for 2019-20 and April to 

December 2020. The MEIS benefit 

may be paid in phased manner, if 

revenue is a problem. (Action: 

DGFT,DOR) 

DGFT (PC-3) MEIS for 2019-20 has 

been released in the online module, 

however, for exports made in the FY 

2020-21 (upto 31.12.2020) efforts are 

underway with Department of Revenue, 

so that MEIS module can be opened for 

that year also. 

  

DOR  



All major steel producers who supply 

steel at the Export Parity Price should 

be given all the benefits under the 

Export Parity Price scheme as they get 

for physical exports. DGFT should 

provide Export Parity Price based on 

DGC&IS FOB data for all the four 

products (HRC/CRC/Wire Rods/Bars) 

at present. In addition, all major steel 

producers should be included in the 

Export Parity Price scheme as 

currently only 6 (six) primary steel 

producers are under the scheme. It is 

also suggested that apart from the four 

above mentioned products other steel 

products like billets which are used by 

the MSME sector should be covered 

under the Export Parity 

Scheme. (Action: Ministry of Steel, 

EP (M&O), DoC, DGFT) 

Ministry of Steel  As the scheme is based 

on mutual agreement between EEPC and 

6 major steel producer members of ISA, 

the scope to expand product categories 

and steel producers under the scheme may 

be explored by EEPC and ISA. 

Accordingly, EEPC India may be 

requested to explore possibilities in 

consultation with major steel 

producers/ISA. 

EP (M&O), DoC  

 DGFT 

21.  PHARMEXCIL 

 1) Like Merchandise Exports from 

India Scheme (‘MEIS’) benefit be 

made available to exporters availing 

AA License, EOU, SEZ etc. 

Therefore, given that the RoDTEP 

scheme replaces the MEIS scheme, 

the status quo should be maintained 

even under the RoDTEP 

scheme.  (Action-PC-3) 

PC-3 Coverage of AA, SEZ and EOU 

exports under RoDTEP has been taken up 

with the Department of Revenue for 

suitable consideration. 

2) Pharmaceutical Industry is 

suffering due to the inverted rate of 

tax. Wherein there is mismatch of 

GST on APIs (18 percent) and 

finished formulations (12 percent) 

though there is a provision to get 

refund of GST under Rule 89 (5) of 

CGST Rules, 2017, to get refund of 

refund on account of inverted duty 

structure, under which refund of input 

tax credit shall be granted as per the 

DOR  



formula. The procedure is 

cumbersome and the MSME are 

finding it difficult to follow the same. 

The situation is further aggravated by 

Rule which doesn't allow a refund on 

GST /to ITC on services received. 

This leads to a huge accumulation of 

ITC without any recourse for a 

refund. It is requested that a simple 

mechanism may be prescribed so that 

MSME do not suffer due to blockage 

of Input Tax Credit on account of 

inverted rate of duty. (Action-DOR) 

3) The Finance Act 2016 had reduced 

the weighted deduction of R&D 

expenses under section 35(2AB) in 

respect of DSIR approved in-house 

R&D facilities to 150% from April 

2016 and 100% from April 2020.  The 

phasing out of weighted deduction for 

R & D incentives will not only 

discourage the various initiatives like 

“Make in India”, Digital India”, “e 

Governance”, “Clean Energy” etc. 

which are being aggressively pursued 

by the Government but also will 

dampen the spirit of innovation which 

is essential for the robust growth of 

the Indian industry.  Also, present 

regime of in-house R&D expenditure 

being regulated by DSIR which 

approves R&D expenditure as per its 

own subjective standards beyond 

statutory guidelines prescribed in Rule 

6(7A), makes unilateral changes to its 

guidelines without any prior 

consultation with industry and applies 

the changes on retrospective basis to 

past years’ claims is highly 

unsatisfactory and adversely impacts 

‘ease of doing business’ for industry. 

To introduce new R. & D. incentive 

schemes which are administratively 

DSIR  

CBDT 



easy to implement and allow 200% 

weighted basic deduction. (Action: 

DSIR, CBDT) 

4) Due to on availability of containers 

exporters are facing difficulties, 

which is affecting smooth flow of 

exports. 

(Action- Ministry of Shipping ) 

Ministry of Shipping  

5) Electronic data interchange (EDI) 

at all ports and Customs offices and 

exporters are free to export from any 

port of India. However, exporters are 

mandated to register with the every 

port Customs whenever they use a 

new port, which delays the process 

further by three to four days. 

Therefore, it is  urged to have a 

centralised depository system where, 

once KYC approved at one port for an 

exporter, it should be accessible to 

any port official and customs official 

from the said database. (Action-

CBIC) 

CBIC  

22.  GJEPC 

1. Duty free gold for exporters is 

canalised and precious metals can be 

obtained from authorised Nominated 

PC-4 It is referred to EP(G&J), DoC for 

appropriate action at it's  end. (from PC-4) 



Agencies. However, the following are 

some of the issues being faced: 

I. Recently some Nominated 

Agencies has stopped supply of 

duty free gold due to receipt of 

notice for penalty/import duty etc. 

on some frauds done by malafide 

exporter (not a member of the 

Council) 

II. Delay in release of bonds by 

Customs to nominated agencies. 

III. NOC to be obtained by exporters 

from the existing nominated bank 

for getting duty free gold from 

another bank 

IV. Non-availability of duty free gold 

in smaller denomination below 1 

kg on outright basis from 

nominated agencies. (Action: EP 

(G&J), DoC, PC-4, CBIC) 

DGEP comments [1(I)]:-Roles and 

responsibilities for Nominated 

Agency (N.A.) and exporters are clearly 

demarcated in  Notification  no.  57/2000-

Customs  dated 08.5.2000 and Custom 

Circular no.27/2016-Customs 

dated 10.07.2016. As per CustomsAct, 

N.A. is the importer on record and is 

responsible for discharging duty in case 

export obligation are not fulfilled or found 

to be fraudulently fulfilled.  Para4.78 of 

HBoP also fixes responsibility of 

nominated agency to pay customs duty in 

case of default in exports. For this, 

nominated agencies secure their interest 

through mandating execution of sufficient 

Bank Guarantee(B/G) by the exporter 

though N.A. (Banks & others) have been 

allowed to import precious metals 

without payment of duty on the basis of 

simple bond without any  B/G  by 

Customs  subject to certain conditions. 

The business decision of N.A. has to be 

based on the scrupulousness/integrity  or 

otherwise  of the exporter  for which  they 

are 

earning profit including commission on 

B/G executed by  exporter. These commer

cial business decisions cannot be 

underwritten by any other person 

including any government agency. In 

addition, the investigating agencies 

conduct their investigations to bring out 

any fraud etc in the export.  Such cases  of 

investigation are quite limited in number 

and  not  only  N.A. is  held  accountable 

being  the importer on record but the 

exporter is also held accountable for 

penalty proceedings. The suggestion 

ofGJEPC of shifting the onus on exporter 

from the N.A. is not feasible in present 

legal framework of Foreign Trade Policy. 

  



DGEPcomments [1(II)]Customs has 

taken proactive action in cancellation   of  

old bonds. Some of these bonds were even 

more than15 years old. An exercise was 

undertaken in 2018 in this regard for 

disposing of old bonds.   As on 

08.08.2018 –total 898 bonds were pending 

across India.  Due to special drive by 

CBIC, 756 bonds have been discharged. 

142 bonds remain pending mainly on 

account of want of required documents on 

part of nominated agency/ exporters. 

Further, DGEP vide OMd ated 

16.04.2021   has  requested   all Chief 

Commissioner   of Customs   to take 

urgent action for disposal of pending 

bonds as well as reiterated that 

SOP as prescribed vide Circular no. 

25/2018-Customs dated 08.08.2018 to  be 

scrupulously followed. Further the details 

of pending bonds as provided by GJEPC 

have also been forwarded to concerned 

field formations for urgent disposal. Thus, 

DGEP is continuously monitoring the 

disposal of bonds. 

  

EP(G&J) A meeting was chaired by 

JS(SSK) on 24.03.2021, with DoR 

(Customs, DRI and DGEP), RBI, DGFT, 

Nominated Agencies/Banks and GJEPC, 

to discuss following issues represented by 

GJEPC regarding non-availability of gold 

for export purpose. 

• Notice sent by Investigating agencies 

to some Nominated Agencies 

• Delay in Bond cancellation of the 

Nominated Agencies by Customs 

• Necessity of NOC from existing bank 

for opening current account in another 

bank for procurement of gold 

It is understood that subsequent to the 



meeting, RBI had clarified to GJEPC that 

they have not mandated banks for seeking 

NOC from existing bank of exporter for 

supply of gold and advised GJEPC to take 

up the matter with concerned banks 

accordingly. 

Regarding delay in bond cancellation, 

DGEP has issued a communication to all 

field formation on 16.04.2021 along with 

list of pending bonds provided by GJEPC, 

advising all Pr.Commissioners of Custom 

for scrupulous adherence to SOPs and  

urgent action to dispose pending bonds. 

As regard issue of investigation cases, it 

was discussed in the meeting that there is 

need of de-risking nominated agencies 

and banks in cases of fraudulent exports 

as they are mere facilitator importing on 

behalf of exporter and once is export is 

done, they may not be made liable for any 

penal action if export is termed as 

fraudulent in subsequent investigation. 

DGEP, in the meeting as well as later 

through its communication to JS(SSK) 

dated 19.04.2021, has stated that the 

suggestion of GJEPC to shift the onus to 

exporter from nominated agency/bank is 

not feasible under current legal framework 

of FTP. 

As such this is a larger issue which 

require policy change and need wider 

consultation. We had also sought 

comments from JS(Customs) and DGFT 

in this matter, which is awaited. 

Reminders were  sent to JS(Customs) vide 

OM dated 17.05.2021  from Dir(EPGJ);  

and to Addl. DGFT(VK) vide OM dated  

17.05.2021 from JS(SSK) . 

  

CBIC 



2. For promoting rough diamond trade 

in India and ease of access to raw 

material (rough diamonds) for Indian 

MSMEs, Special Notified Zone 

(SNZ) has been set up in Mumbai and 

Surat.  Viewing, display and sale of 

rough diamonds has been permitted in 

SNZ.  Because of the tax uncertainty 

on sale of rough diamond at SNZ 

rough diamonds viewed by Indian 

diamond manufacturers went back to 

Dubai/ Hongkong and re-shipped 

from there as exports. In view of 

above, it is proposed : 

a) Introducing presumptive turnover 

linked tax rate (0.125%) on sale of 

rough diamonds at SNZ. In any case, 

the presumptive rate should not 

exceed 0.16% rate applicable in other 

jurisdiction having sales office of 

FMCs 

b) Providing that Minimum Alternate 

Tax (MAT) will not be applicable to 

such FMCs or its trading arms when 

tax is paid under presumptive 

basis. (Action: EP (G&J), DoC, PC-

4, CBIC) 

EP(G&J) Hon’ble Finance Minister vide 

DO letter dated 19th August, 2020 to 

Hon’ble CIM had mentioned that that the 

matter of determination of the Safe 

Harbour Rate (SHR) of profit of foreign 

mining companies (FMCs) in respect of 

their activities of sorting and sale of rough 

diamonds in SNZ has been referred to the 

committee set up for the purpose of 

recommending SHR and suitable SHR of 

profits for said activities of FMCs shall be 

prescribed after receiving the 

recommendations of the said committee. 

The matter was followed by with Ministry 

of Finance regularly for early resolution. 

A  DO from Commerce Secretary to 

Revenue Secretary  dated 12.02.2021; 

Two  DOs from JS(SSK) to JS(TPL-I)  

CBDT dated 19.10.2020 &  02.02.2021. 

Subsequently, a virtual meeting was 

organized by CBDT on 26.02.2021 

regarding Safe Harbour Rule for the 

FMCs operating in Special Notified Zones 

(SNZ). GJEPC had made a presentation in 

the meeting on business model of FMCs 

and taxation issues. Minutes of the 

meeting are yet to be received. 

CBDT was requested through OM from 

Dir(EPGJ) to Pr.CCIT(International 

Customs) dated 07.04.2021 to share the 

minutes of the aforesaid meeting as well 

as latest updates in the matter. 

Response of CBDT is awaited and it is 

proposed to follow up the matter again. 

  

PC-4It is referred to EP(G&J), DoC for 

appropriate action at it's  end. 

  

CBIC 

3. Govt. has given a clarification on 

the Equalisation Levy.  However, 

there is no such clarification in the 

Finance Bill, 2021 that Equalisation 

CBIC  



Levy is not applicable on B2B 

transaction or specifically on 

procurement of rough diamonds from 

outside India through online means or 

digital platform.An amendment may 

be made to the provisions to exclude 

rough diamonds from the scope of the 

levy. After clause (iii) under sub 

section (2) of section 165A to the 

Finance Act, 2016 (as amended by the 

Finance Act, 2020), a new clause 

“(iv)” should be inserted as 

under, “(iv) on online sale or auction 

of rough diamonds by the e-commerce 

operator”. (Action-CBIC) 

4. There are three types of properties 

in SEEPZ SEZ:- 

Land for which premium has been 

paid and buildings constructed 

Galas constructed by MIDC/SEEPZ 

and purchased at then market prices 

Premises rented from SEEPZ/MIDC. 

When plots and galas were purchased 

until 2013, there was no condition of 

surrendering the properties back to 

Seepz, hence, getting a bank loan after 

pledging the premises was possible as 

in case of all MIDC estates. Now, 

with the condition that even the 

purchased premises has to be 

surrendered back  to Seepz for auction 

creates an impediment in mortgage 

and getting loans. Rule 74 A permits 

transfer with taking over of assets and 

liabilities. Request to adopt a simple 

buy/sell of SEZ property with a 

transfer fee option and the other forex 

obligation could be like the EPCG 

scheme. (Action: SEZ Division, 

DoC, DOR) 

SEZ Division  

DOR 

5. Bringing goods from DTA and 

removal of manufactured goods to 

DTA is permitted in the SEZ Rules.  

SEZ Division  



For removal, duty as applicable u/s 30 

of Customs Act is payable as per Rule 

47(1) of SEZ Rules.  So there is no 

requirement of specific provision in 

SEZ Rules.  However, to have more 

clarity, the necessary provision for 

doing jobwork for DTA may be 

incorporated in a new rule after Rule 

43 as Rule 43A. 

(Action- SEZ Division, DOC) 

6. There is no distinction between 

Dore gold/silver (gold/silver ore for 

processing into gold/silver bars by 

refineries) and gold bars as per the 

current ITHS system due to which 

there is huge anomaly in import data 

of gold and classification as 

others. (Action: PC-2) 

PC-2  

23.  Export Promotion Council  for 

EOUs & SEZs 

1. Main request is that Government 

should cover SEZs and EOUs under 

the new RoDTEP scheme. SEZ and 

EOUs also pay the taxes and duties 

covered under the RoDTEP scheme. 

(Action: PC-3, DGFT, DoR) 

PC-3Coverage of AA, SEZ and EOU 

exports under RoDTEP has been taken up 

with the Department of Revenue for 

suitable consideration. 

DoR 

2. EPCES has conducted two studies 

one by PwC and other by EY in 

respect of contribution of non IT SEZ 

units and for extension of ICEGATE 

to SEZs. Draft reports have already 

been shared with all stakeholders and 

final report will be submitted soon 

after incorporating the comments 

received. (Action: SEZ Division, 

DoC) 

SEZ Division  

3. It is requested that DPIIT should 

study and conduct ranking of top 50 

SEZs as per WB system so that it is 

comparable. They should also identify 

regulatory processes and procedures 

and identify infrastructure bottlenecks 

DPIIT  



so that Government can focus on 

improving them. (Action: DPIIT) 

4. Equalization duty/duty free for  

SEZ to DTA supplies to promote 

Atmanirbhar Bharat as SEZs and 

EOUs are also in India and do provide 

employment and they should be 

preferred over imports. (Action- SEZ 

Division, DOC/ PC-6) 

SEZ Division 

DGFT,  PC-6 : EOU/SEZ Section of the 

Department of Commerce has been 

requested on 28.05.2021 to provide 

comments/views. Reminder sent 

on 15.06.2021. 

5. Rupee payment for services 

provided by SEZ units to DTA 

units. (Action- SEZ Division, DOC) 

SEZ Division  

6. FTWZ to be allowed as multi sector 

SEZs.  (Action- SEZ Division, DOC) 

SEZ Division  

7. On the pattern of SEZ units, EOUs 

must also be exempted from payment 

of GST instead of refund as EOUs are 

primarily meant for exports, and in 

any case, there will be a refund of 

GST. This will prevent blockage of 

the working capital of such 

units.   (Action- PC-6) 

DGFT,  PC-6 :Matter was referred on 

28.05.2021 to the Directorate General of 

Export Promotion (DGEP) who have sent 

comments to the DGFT  vide letter No. 

DGEP/ EOU/ Misc/ 01/2021/pt 

dated 07.06.2021 . 

  

DGEP has stated that :- 

  

“The scheme of GST is built on the 

concept of payment of taxes and taking 

credit of tax such paid for making further 

outward supplies. The matter of providing 

exemption from GST to EOUs has been 

earlier examined in Department of 

Revenue. After rounds of deliberations 

and examination, it was decided not to 

provide such exemptions to 

EOU/STP/EHTP. 

  

… Regarding resolving the issue of cash 

blockage faced by EOUs, various 

measures have already been taken over a 

period of time since implementation of 

GST. These include, declaration of 

supplies made to EOUs as deemed export 

supplies under Section 147 of CGST, Act 



2017, making either supplier or receiver to 

get the refund of GST. Besides this, 

process for claiming refund of ITC has 

been made online. Additional measures 

undertaken include disbursement of 

refund by the single refund disbursing 

authority, periodic refund drive by CBIC 

etc. Implementation of all above said 

measures show that the issue of cash 

blockage has been resolved”. 

8. Legal lacuna of double payment of 

customs duties in IGST as well as 

SEZ acts to be corrected. (Action- 

SEZ Division, DOC) 

SEZ Division  

24.  FIEO 

 1. Classification problem of “Others” 

is more acute in exports than in 

imports. Roughly 23% of imports 

were classified as others while in 

exports, it was as high as 32%. For 

better focus and targeting, we should 

move towards 10 digits Code. 

Moreover, we should also more 

frequently use Chapter 98 and 99 

which are for “national use”. (Action 

:  CBIC) 

CBIC  

2. The extension of Interest 

Equalization Scheme may be 

announced immediately. (Action: 

PC-4) 

PC-4  

3. The IGST exemption for imports 

under Advance Authorization and 

EPCG should be extended , preferably 

on a permanent basis. (Action:  PC-4) 

PC-4 IGST exemption for both the 

scheme is already extended till 30.09.2021 

by DGFT Notification number 60 dated 

31.03.2021. 

4. The Budget has rolled out R&D 

imports facility to exporters, based on 

previous year exports, where the 

entitlement is to be verified by Jt 

DGFT. DGFT should notify the 

procedure for operational of the 

facility. (Action: DGFT) 

DGFT  

5. The IGST Refund for exports CBIC  



should continue.If a list has to be 

drawn, we should draw a negative list 

rather than a positive list, else e-wallet 

approved by the GST Council should 

be rolled out immediately.(Action: 

 CBIC) 

6. The liquidity should be infused by 

releasing claims pending with 

exporters. Exporters may be given the 

option to be given tax free bonds at 

6% with 3 years maturity. (Action: 

DOR,  PC-3)  

PC-3  MEIS for 2019-20 has been 

released in the online module, however, 

for exports made in the FY 2020-21 (upto 

31.12.2020) efforts are underway with 

Department of Revenue, so that MEIS 

module can be opened for that year also. 

  

 


